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Though time was granted . to the

respondents -  either to  file

objection/writen statement or to suomit

their instructions, the respondents has

failed to do either of it. List the case

for admissf@n after two weeks to enable

respondents to file written

he
tatement. Endeavour shall be 'made to

dlspose of the appllcatlon on that- date
itself. , ’

List on 7.12.2001.

L LUl L

Member ; ‘ Vice-Chairman

i

Heard Sri:§.Sarma, learned counse]

For the applicant,

~The applxcatlon is admitted. Call for tha

r°corda.

List on 10,1.02 For order.

| NLX

Nembe}'(J} o  Member (R)

{ Na.writtan statement so Far been filad,
List off 11.2.2002 for order.

. '
I

’\c u/&(,w\ A\/\/ ‘Q

" Member Vice«Chai rman

List on 18.3.2002 to enable the respond-

ents to file written  statement.,

((p&(,wxw\f [~

Member Vice-Chairman

Written statement has been filed. The

case:may now be listed for hearing on 4.4.2002.

The applicant may file rejoinder, if any, withe

in three ueeks from today.
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Némber Vice=Chairman
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Lol {5,[ v 4.4.02 " Mr.”.Sarma learned eounsél“'fér

(o Jonbeilf ) e Seebife prave for satpurma o8

SN ﬂ%%m@w\:; e grou e he, kep to'r
[

t'.he matter. Mr.A.Deb Rmy. SreCeGeSeCo

\ 5. % has no objection. Prayer is accepted.
: List on 26+4.02 for hearings

: {
[ : : '
| m |

| | : 20.4.200p This case 1s squarely covered
S \ E ' by ' 0.A.No.87 of 2000 disposed of

23.2.2001 pertaining

on

to absorption of
surplus Extra Departmental

Manlpur D1v131on.

Agents of
The present applicant
is . 31m11arly situated like that of the
three appllcants in O.A.No. 87/2000.

In the light - of the

aferementioned O.A. the respondents are

jdirected te'consider also the case of
the applicant for

appointment on
pr?motion to the post of Postman in any

Division of the Region, keeping in mind

' the norms and policy decisions.;

We have heard both Mr S. Sarma,
learned counsel for the applicant and
MrgA. Deb Roy, learned Sr. C.G.S.C.

;j The application is accordingly
aliowed. No order as to costs.

.\le(/\w\,\n f——v

K. K. Sharm D. N. Chowdhury )
Member Vice-Chairman
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01. Mame (in loc. lettors) s -
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03. Office to which attach=d : -
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05. Date of birth 3 -
06. uWhether $C/sm/0oiC A
s 07,

0.

09.
10.

‘ ].lo
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- 22-

bate of completion of three years
continuous service in Cr'D'cadre/
5 yrs serwice in LDAS

Educational qualification(alte t;d
coples of certificates uhould be
enclosed)

.

Sports, qualli;cation, if any s -

PeLmanenL lhome! address with ¢ -
Police dtation and Diatrict

"hether dble to ride1bi~cycle t -
State the language by vhich you
like to appeay in thi Lxam in

r/o folloviing {pape s*(L)upaper~h.
Entries in .Postman® b%ok/v llage ;

podtman bqqk/p Qp@ piop'oﬁ rail
SHIS i i

Pdper Bx Arxthnctic” ﬁ_lgth standard.

¥

- Paper r-Ct Ariting Dicta? if Rogiona]
- , o langu¥qe : f‘ﬂi !
! , _ ! l r! .
AT R mwthcr tile 1 z.uiu(,.v( '1},‘1 g:to.« , .
L. work.any wherg: in: Hehﬂquon\if he : : )
. qualifi 6 f1n ha.nxaminaﬁio - wr
v T1fi0s,he/ahe should), n\enqun‘ three
. pldo g (dlvisron)dﬁ'hi wéhoic «
’;.' Lp .’ 'v o e e oq o‘ o 1;."L ‘ ‘-I |;) - o .o 0 . N . . . dn }Yf‘](‘J\'
O : declure that 1bn‘abovc Purti?uldro 1ULHiuth by me are trucd,.
- - A
+ + Date: ' : ' - Signature of applicant.
Fs_u:.:u,m;%_ssm TIE G AVITORLTY
1y -.v (','!‘ ",g" ," \
oy 1. Uhethor ptrL;gulurs %%g? hgd above are
c ! Rt .,a ; :
. o Ru(womr\(wn(\n(l/r oL recQ;t(\g}ejx ;,d.
i ".'*,, : H | /0, "3‘ "l\‘ 3 "7 " :
¥ ! W b 55(13 v blx”]ntl)lb of the ap olnting
. b .

lh:;mftn‘l. - authority.
( v

L 4 " /—\\NNL_qu\:_: 3
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PROMOTION PROSPECTS

., . From among the 50% of the vacancies reserved for outsiders, one half '
will be filled in from amongst EDAs on merit and another half will be filled in

from amongst ED Agents on the basis of length of service. Therefore, one ros-
ter of 100-points will be maintained. The reserved points should also be
divided equally between the quota of length of service and that on merit. The
add figure should be added to the quota for those based on length of service. If
that vacancy is not filled in on the basis of length of service, the vacancy will
go to the quota meant for those selocted on merit.

The candidates who will be selected on the basis of length of service will
be en bloc scnior to the candidates who are selected on merit.

If in & Circle there is no separate Region, the Circle should be treated as a
Region for the purpose of above instructions.

The above instructions and the revised procedure will not be applicable
in the case of recruitment to the cadre of Group ‘D’ but only for recruitment
to Postmen/Village Postmen/Mail Guards. The other conditions prescribed for
filling up vacancies and conducting of examination not mentioned in the
amendments as above will remain unafTected.

There instructions will be applicable to all the examinations for filling up
vacancies in the cadre of Postmen/Village Postmen/Mail Guards to be an-
nounced after the date of issue of this letter.

[ D.G., Posts, Letier No. 44-44/82-SPB-1, dated the 7th April, 1989. ]

~ ANNEXURE

It has now been decided that the existing syllabus for the Departmental
candidates/EDAs for induction to the cadre of Postmen/Mail Guardlellagc
Postmen shall be substituted by the following:— i

Paper Towl Marks | QNG | pyrygion

J(‘) Making entries cither in Postmen's !

Book (MS 27) or Village Postnen's
Register (MS $58) according o the
choice of a candidate (for Postmen), 50 45% 45 minutes
(i Preparation of mail lists, filling up of] '
mail abstracts and writing up daily
reports (for Mail Guard). The entries
should be made cither in English or in
the recognized language of the Stale.
\/6- Arithmetic of 10th Standard of Board

of Schools Education. , 50 45% 90 minutes
Ve Writing from dictation in English|

language of Matriculation Standard
and also in the regionsl language. 50 45% 30 minutes

(2) Removal of test for absorption of EDAs in Group ‘D’ cadre and
raising of upper age-limit to appear in the Postmen examination.—A pro-
posal on the above subject has been under consideration for quite some time

BxTRACT
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(2) Rules for recruitment to Postmen and Mail. Guards --In exercise
of the powers conferred by:the proviso.ta: Article-309: of th&Constltunon
and in supersession of the Indian Posts“and’ Telcgraphs (Eostqj_en/Maxl
Guards/Head Mail Guards) Recruitment Rules, 1969, except in‘respect
of things done or omitted to be done before such’supersession, the Presi-
dent hereby makes the following rules regulating the method of recruit-
ment to the posts of Postman/V:llagc Postman and Mail Guards in mc

Department of Posts, namely:— < = -7 &iis SResey =

-2

— iy ——ree y

L. Short title and commencement s

Sl
) "‘hcse rules may ‘be callcd the Departmcnt of Posts (Postman/
Village Postman and Mail Guards) Rccrmtment Rules, 1989,

(2) They shall come mto force on the- datc of thclr pubhcauon in
the Official Gazette.

#(f‘

2 Number classxﬁcatzon, and scales of pay | . -

The number of the said posts, their classxﬁcauon und scale of pay
attached thereto, shall be as specified in columns 2 to 4 of the schedule ;
anncxcd to these Rules. ‘

3. Method of recruitment, age-limit, qualifi ications, ctc

The method of recruitment, age-limit, qualifications and othcr mat-
ters relating to the said posts shall be as spccxﬁcd in columns 5 to 14 of
the said schedule. v
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102 PROMOTION PROSPECTS

4. Disgualifications — No person """~ C v
(a) Who has entered into or contracted a marriage with a person
bhaving a spouse living, or :

() Who, having a spouse living, has entered into or contracted
a marriage with any person,

shall be eligible for appointment to the said post:
_ Provided that the Central Government may, if satisied that such
marriage is permissible under the personal law applicable to such person

and the other party to the marriage and that there are other grounds for.
so doing, exempt any person from the operation of this rule.

S. Power to relax

Where the Central Government is of the opinion that it is nccessary
or expedient so to do, it may, by order, for reasons to be recorded in

writing, relax any of the provisions of these rules with respect to any
class or category of persons.

6. Saving

Nothing in these rules shall affect reservations, relaxation of age-
limit and other concessions required to be provided for the Scheduled
Castes, the Scheduled Tribes, ex-servicemen and other spccial categories

of persons in accordance with the orders issued by the Central Govern-
ment from time to time in this regard. :

SCHEDULE ANNEXED TO THE RULES
‘ Postmen N
Col. 1 — Name of Posts — Postmim/Villagc Postman,
Col. 2 — No. of Posts — 56006 (1987).

Col. 3 — Classification — General Central Services Group ‘C' Non-
Gazetted Ministerial, -

Col. 4 — Ecale of Pay — Rs. 825-15-900~EB-20-1,200.
Col.. 5 — Whether Selection or non-selection post — Selection.

Col. 6 — Whether benefit of added years of scrvice admissible under
CCS (Pension) Rules, 1972 — Not applicable,

Col. 7 — Age-limit for direct recruits— ' ‘
(i) Between 18 and 25 Years (Relaxable up to 35 ycars),

\/*(ii) Extra-Departmental Agents who bave been recruited on
or before 16-11-1982, shall be eligible if they are within
42 years (47 years for SC/ST) of age and those appointed

_55 years for SC/ST and 50 years for others— See Instruction (10) in this

*Now

,

section, -

‘)_J;)
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after 16-11-1982, shall be eligible if they are within 35
years (40 ycars for SC/ST) of age and have put in three
years of satisfactory service. - .

Col. 8 — Educational and other qualifications required for dircct recruits
— Matriculation or equivalent.

Col. 9 — Whether age and educational qualifications prescribed for
- * direct recruitment will apply in the case of promotions — No.

Col. 10 — Period of probation if any — 2 years.’

Col. 11 — Method of recruitment— . -

(1) 50% by promotion failing which by Extra-Departmental
Agents on the basis of their merit in the Departmental
Examinations.

(2) 50% by Extra-Departmental Agents of the recruiting
Division or unit in the following manner, namely :—

(i) 25% from among ED Ageats on the basis of their
scniority in service and subject to their passing the
Decpartmental cxamination failing which by ED
Agents on the basis of merit in the Dcpartmental
cxamination. ' _

- s (i) 25% from amongst ED Agents on the basis of their
Y merit in the Departmental e?;amipatio;14:¢-~'%:;f ;
A3 I the vacatcies remained unfilled by FDAs of the recruit-
e et ing Divisiond such vacancies may- be filled by the EDAs
*i," =% of the Postal Division falling in’ the’zon€ of Regional
[ f e Difectorss g UUIET T Lty o
“s % U4y If the vacancies unfilled by EDAS remain-unfilled by the

"

7" EDAG of the recruiting units, such. vacancies may be filled

7" by EDAs of the Postal Divisions. Jocated at the same

-+ station. _Vacancies remaining unfilled -will be thrown

<./ open to EDAS in the Region.j-.,:x;'/ e .

- “.. (5).Any vacancy.remaining unfilled may be filled up by direct

" recruitment_ through the nominces of the Employment
Exchange.-. =" . Ee ‘

Y it -"..,\f"’L"‘,i:-","':‘“*‘\-.“.-;'.'.v L
Col. 12 — In cases of promotion—, .’ o
" "(1) Promotion from Group ‘D’ officials who have put in
three years of regular and satisfactory service on the

closing date for receipt of applications through a Depart-
mental examination.

(2) EDAs thrp_ugh a Departmental examination.
(3) Direct recruitment through a Departmental txamination.

L oY

e ———— s e Sm =
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KOMUTION PROSPECTS — AT ™ 105

\)/.K,c vacancies remained unfilled by ED Agents of the

’ iting division, such vacancics may be filled by ED

Agents of the Postal division falling in the zone of Regional

Directors.

Col. 12 — In case of recruitment by promotion/deputation/transfer/grade
from which promotion/deputation/transfer to be made—

. Promotion from Group ‘D' officials who have put in

- three years of regular and satisfactory service as on the

.  closing date for receipt of applications through a Depart-
mental cxamination. ‘

2. ED. Agents through a Departmental cxamination.
3. Direct recruitment through a Departmental examination.

Col. 13 — If a DPC exists what is its composition: Not applicable.

Col. 14 — Circumstances in which UPSC is to be consulted in making
recruitment: Not applicable.
{ D.G., Posts, Notiication No. 44-31/87-SPB-I, datcd the 6th Juiy, 1989.)

)
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DEPARTMENT OF POSTS: INDIA

d?(‘f‘“l' o OF TILE CHIER POSTMASTER GENERAL N.E CIRCLE, SI

‘Dated at Shillong the 28™ May' 1999

Result of the LExamination for 1’1omohon/nccnulmcnl {o tho Cadre of l‘ostmmn hcld
On 17% J'm 1999.

The Ibllowing candidates have qualificd in the above examination. ' heir names are

shown in orders of seniorily in case of Departmental/Seniority quota ahd in order of Merit ﬁ"m the

other E.1)s

MEGUALAYA I)WlblUN

Group “D” - None qualified. '
LD, ¢ On Marit)

Suti. Monlai Khashyandaur (5T1) Roll No. S11-45. \

AGARTALA DIVISION -

Group“D" . - None ..ql.mliﬁcd.

E.D. (On Meit) l

Sti [Camal Rn. Chakrabarty l i ; (0C) Roll No. AGT-37/98.

51 Mihir Chowdhuri f g ‘,, (OU(,) Roll No. AQT-38/98
DIARMANAGAR l)lVlSlON ‘ 2

Sty ‘
! 3 e

Grovp “D) ‘ Nonc‘,qualilicd.
ED.(On Meiit) | |

Smt. Namita Rani Dulla - Roll No. DNR/EDM-.6/98
ori BitMitee 0t Roll No. DNR/EDM-10/98.
Sti Dilip K. Deb N'}Lh ‘;:'J"” ﬁ,.' “ Roll No. DNR/EDM-.38/98

[,
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Do e

M. Ajimudin

— A9~

Pape - 2.

MIZORAM DIVISION

Group “D™ Non qualificd.

LE.D. (On Merit)

Smt. M.S. Dawngkimi ST Roll No. MR-07

S K Lalthiangliama ST Roll No. MR-23.

Smt. K.L. Biakthanpuii ST Roll No. MR-25.

ARUNACHAL PRADESH DIVISION

Group “D"  Nil,

LE.D. Scniority - Nil

E.D. ( On Mecrit)

Sri Sanjay Pandit - 0BC, ’ Rollo No. ARED-39/98.

Sti Atmanand Ram e 8Cr Roll No .ARED-38/98
" Sri Padam Pd. Sharma o¢ Roll No. ARED-17/98

Sri Narcsh Kr. Sharma ocC Roll No. ARED-25/98

S K.B. Chetii (8372255-M.Sep)  OBC Roll No. ARED-67

' A-01/APS/Pro.
:: 3
MANIPUR DIVISION .

Depll. - Non qualificd.

ED. (OnMeil)

S. lbomeha Singh Roll No. EDAP-20(P)

Roll No. EDAP-13(P)
Roll No. ED/IP-38(P)
++ Roll No. ED/IP-06

Kh. Lungam Anal it
N. Premchand Singh, s i+
oo . A

!
.
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NAGALAND DIVISION

Group “Dr

I Smt. Nikunja Bora oC Roll No. KIIM-06 -

E.D. on Seniority . Non qﬁaliﬁc.

E.D, {On Merit) '
1. Sri Ii.C. Sahaui, onc Roll No. K11-87
- B3T2967-D Sep.
2. Si Dilip Kz, Singh , oC Roll No. KI1-37
3. S Akang Tozung ST

Roll No. K11-08.

If any information regacding datc of birth
qualification clc. arc subscquently found incorre
the canditates or other reasons that can cflect
from the scleet st

The approved candid
training and other pre-
appointing authority

,Cast, nationality, educational

cligibility, their name will be removed

ates will have to under go a prescribed course of
appointment formalitics should be duly observed by each

( Niranjan Das )
Assit, Dircetor (Staff
for Chief Postmaster General

| "~ NI Circle,Shillong
Shillong.Copy to:- A S ' .

N

- LT
.

AUD.P.S. in N.E Citcle. TS T
The Sr.Supdt. of PO’s Shillong, - | .

" The Supdi, Of PO’y Dharmanagar,
The Supdt. P.8.D. Silchar.

* The St. Postmasler Shillong-GPO
All Postmasters in NI, Circle: hi b

“ o

v A R

4 ! I W

T /r Chicf Postmaster General
~ N.E Circle, Shillong

ct due to wrong information furnished by
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Wigigs of .the Registrys «fs - Datfl, Cleseti | Order of the Uribunal

Lol F fh V. CTE wahl TR : _
e o L 17 .8.:99 7 present : Hon'ble Mr Justice D.N.Baruah,
\; ' V%ce—Chainnan

PRI N KXo
R R S Hon'ble Mr G.L. Sanglyine,
! I R Adminlstrative Member .

H o Deos o (Five applicants have approadhed

ﬂthig Tribunal seeking certain directions
©riacnl.andiwlith a playcr to allow then to join
s |2thls singleiapplication under the provi-
“'tcionu of Rule 4(5)(a) of the Central
Tt AdmtnlJtrat1ve Tribunal (procedure )
Rules 1987. IP@rused the application.
Perm¢8810n %s g:antod to join in this

Aapplicationiunder the aforesald Rule.

o all the five applicants are now

working as ﬂxtra Departmental Agent

“C‘

undér the postal Department . The grie-
vance: of the applicants 1is that the

promo;icn/rncruitment to the cadre of

o | Postman from Group 'D' officials and

tion of

FDAZ have been made in vicla
i

b‘-‘s‘&% . contd ...

o O

- X
>
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O.A. 243/99

o ) .

/‘h;TJotcs of the Regist TP e e - - gé\
gistry Date »L_, ... Order of the Tribunal T O
ﬁ LI J-‘.o-" lll'l + - <
‘ [ oA , ¥ ¥ ¢ 17 .‘8. '9,9\' Vi i nq ont
j,JQL’J@JJ VT A ? ﬂ?@ P oo alned inlhnnexure 4

and Notifications. Feeling aggrleved
the appbicants submitted several repre-
4yﬁjy§§npg§;998. As the representations have

ey g;\f“,\ﬁ,l I;not been disposed of, the applicants
approached this Trihunal. we find that
NQ‘\ Y L C|eix moFths period is,not over from the
¢ N, ) “‘Q;{, I /\“\‘ 9

| last representatlon. Therefore,”the

. ' present application is premature. We are
'““53~there£ore not -inclined to’admit:the
applicatlon. However, we direct the
B : :.\.ngSponq?nts, o,dlsposﬁ,of the represen-
NS tations as early as possible at any rate

within'a period o£ 2 month irom the

date\gf receipt of" this “braery

% Mr B.K.Sharma,learned Sr.counsel for

the applicants submits that the respon~
dents are going to hold enother ge lec~
tion which is scheculed to be held on
22.8.1999. If such selection is held,
there will be numerous complicationq
_and the applicants will be pLeJudicnd.
Heard Mrt A Deb Roy. learned Sr.c Go S C

P o i i ® oty B S0

< for the reSpondents also. on. hearing
imsiithe Counsel for the parties we direct

. the‘respondents not. to hold any selec-

tlon as per Annexure 18 letter dated
1.641999 till the dlSposal of the repre-

sl T '*l:' sentations and conSLderation of the
IR gﬁfﬁtwv o dlcase of ‘the applicants. If the applicants
sl frare gstill aggrleved Yy the deClSiOn of

vk olithe! respondents they may approach this

=oinjoTribunal «
ERICRNEE HEERED AppliCation is diuposed o£. Mo order
LUs o jtas to costs.

SD;”VICE—OiRI&MRN

/..
EMARER (A)
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Fram t Shri B.K,Talikder, Advecatep
Guwehti High Court,
GUUahgti‘.“‘i ) -

Yo

M2a Sosmaﬂgp :
Choif Pestmastsr Genwral,
NoEebircla, Shilleng~793001.

Suq 1 ¥A 243/9%- Shrd T.JoSingh & Ors
. wif gos
Union of Indga & Ora,

Siry

As Instructed by my clisnta, I hove the hwnsur to sonrd
hereulth a;eepy af the erder dt, 17-8=~39 possed in the above

case by Hon'bls Contrel Administrative Tribunaly Cuushati fex

favour of your information end nececsary ectlane

yours faithfully,
'//‘. ', p ) (’/‘ ; / /(7
;-/ r.,> { /<-‘ \ './ g’L‘/t/ﬁ)\-—’/
. ' ) /G/ﬁ?@ﬁ
Enclo § As stated abovo, . (BeKaTaldldar) ( [/ 7
Advacaty '

Copy ferwsrded & for favour of information and nocessary
action to Shri Lalhluna,
Directar of Postsl Sorvices, . -
Rondpur, “Inphal =~795001. '

/f) ./’ ! 7 "}/;)/v,-“é"ﬁ'</l
;"(f:/( /Q. S /& /7 /7](7
' Lo
{B.XeTelukdar)
Advecate,
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. Coly 1, R
Department of PostiIndia. RV AN
Office of the Director Postal Services:ManipuriImphal. ¢
795001. :
LA X XX

No. B~4/Exam/Postman/99 Dated at Imphal the 27.08.99,

Shri T. Jilangamba Singh

B}, Sagolband Thingom Leikai
P.O, Imphal.

Subi -~ Communication of Merks obtained
in Postman Exam=-98,

It has bren communicated by rnc, shil
his office memo Mo, Staff/18-62/98(CON) dtd.
the following are the marks
Lzamination held on 17,01.99

.long under
17.08.99 that
obtained by you in the Postman

Mame df official Roll No., Marka oktained in

Yaper-A Paper-B Paper-C

T.Jilangamba Singly ED/IP -1 40 30 . 38
BPM,Sagolband Thingom
Loikal ‘

Mvﬂ‘//o‘:&\ . 3>
For,Director Postal Services
Manipur Divn, Imphal-795001,

POV

e ——

| A S s gy
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[3# Department of pPostiIndia,
- j*r' Office of the Director Postal ServicesiManlipuriImphal,
: . 795001.
e kAR

No, B-4/txam/Pootman/99 Dated at Inphal the 27.8.99,

-

I' ‘ 'Ib' , . ' 4 '
) “\v////’mdw. TFahir Al{, .

BPM » Kwakta B.0,

g.
ot ]
Subt -~ Cormunication of marks obtained in
L Postman Exam-98,
L It has been conmunicated by ¥MG, Shillong under
- 1. iy office memo Mo. Staff/18~62/9B(CON) dtd. 17,08.99 that
"+t dhe folluving arc the marke obtained by you in the Postman
' Fxomination held on 17.1.99, - '
| Nama of official Roll Mo, Markso obtained 4in
Ty _
ot ‘ ' Paper-A Pajer-b Paper-C,
© ' Mde Tahdr ALL
.. B Kwakta B.O. ED/1pP-27 45 40 37
/! " ' .
; . | :
| M‘\‘\>
Por.Direc\:Gr/Pontal Serxvices
Manipur Divn, Imphal=-795001,
r ¢ . - - [}
LS . 1
la Pl

B S

W
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~ Dapartment of romtsinata, ' \;V
O£floe of tho Direator pogtae) ServicesiManipuriimphal, Y
795001,
LI X XY

Mo, B~4/Exam/Poutman/99

the following are th

!

To, ' |
Shri N, Mahesgh Singh ' , ,
ED/EDMC Khordak~Ichin p.o, . |

: / ' o
fuby =~ Comunication of marke obtsfined in o {

Postman Exame-9g, .

It has baeen Qormunicated by PMG, ﬁhillong undex i
his office memo wo, btaff/18-62/98(con) ata.

¢ marks obtaineq by you 1

Dated ot Xnphal the 27.8.99,

’

- | fi

17,08.99 that H

n the fostman 1

exanination held on L7.1.99, ' ' l
Mama of afficial Roll Mo, Marks obtained in ‘ ;
| Peaper-h  pajer~-p Pujer-c, :

L4 | \“ R ji

. J i

Shri N. Mahesh singn ED/IP-28 45 38 .33 -\u
‘ - N
. , ' I\\\” E
. ' \' ‘ '

;477”4///’7d2:~}-’///A>K3. Q\A}§> 4 !
- = % i
For,Director Pogta) Services i
) Kanipur Divn, Imphal 795001, é!

- | 1
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< - DEPARTMENT OF POSTS
' OFFICE OF THE CHIEF POSTMASTER GENERAL , N.E. CIRCLE , SHILLONG.

NO.STAFT/L/18-62/98(CON), Dtd.at Shillong,the 15.11.99.

In pursuance of the Ilon’ble Central Administrative Tribunal, Guwahati
Bench Order dated 17.8.99, in O.A.NO.243/99, the representations submited by Shri T.J.
Singh, Smt. Samolini Devi, Md. Tahir Ali, Shri N. Mahesh Singh and Md. Abdul Galffor,
the candidates in the examination for promotion to Postman cadre held on 17.1.99 were
examined in refercnce to the relevant records. After the examination and due deliberation
on the issues raised by these representationists, I am directed to state that there three main
sed by these candidates in their representations as given below :-

(®)  That there was an anomaly in declaring the vacancy position for said
Examination by the Manipur Division.

b) [Xat the surplus qualified ED candidates of Manipur Division may be
asorbed in other Divisions in the Circle. /\

(c) That the implementation of the resuit declared should be withheld till

reconciliation of the actual vacancy position in Manipur Division.

2. The observations on the issues raised by the candidates are given below at
seriatam :- , _ '
@) Manipur Division in their letter No.B-10/PA-DR/98 dated 2.9.98 inti- .
mated the Circle Office that there were total four vacancies in the P
cadre of Postman in that division. The break-up of the vacancy was ‘
intimated as below :-

Qutsider - ST =1
0oBC=1
Departmental- SC =1
UR =1

The vacancy shown as OBC ( outsider quota ) was treated as UR so as 10 adhere to the
principle of limiling reservation to the maximum of 50% of total vacancy. Since no
candidate qualified for departmental quota against above mentioned two vacancies the
vacancies in the said quota were merged with the outsider quota. Accordingly the result
was declared by selecting on merit to the vacancies as per the communities given below :- 1

sSC - 1
st - 1
UR - 2

Conversion of departmental quota into ousider quota due 10 non-qualifying of
departmental candidates is an automatic procedure so as to avoid non filling-up of the
vacancy in the same year. Such a step also serves the interest of the EDAs ( to which cadre ,
the representationists belong ) who need not have to wait till the next year for filling-up of
the unfilled departmental vacancies. In view of this, there is no anomaly in declaring the
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« vacancy position for the examination for promotion to Postman cadre and consequent

filling-up of the vacancies by merging departmental and outsider quota together and
selecting candidates on merit.

(iiy  As per the instructions contained in Department of Posts Notification
No.44-31/87-SPB-1 dated 06.07.89, the unfilled vacancies of Postman
cadre of a division may be filled up by surplus qualified candidates of
other divisions in the Region on the basis of a common regional merit
list. In the North-Eastern Postal Circle there -are two Regions, i.e.
PMG’s Region consisting of divisions in the States of Manipur,
Mizoram and Nagaland and CPMG’s Region consisting of divisions in
the States of Arunachal Pradesh, Meghalaya and Tripura. However,
the provision of recruiting surplus candidates from other divisions has
not been resorted to in this Circle earlier due to the perceived
difficulties likely to be faced by the candidates of one State going and
working in another State in the cadre of Postman. However,
considering the willingness of some candidates, who have represented
for their absorption in other divisions, it was decided to offer one
unfilled ST vacancy of Mizoram division to the surplus qualified ST
candidate of Manipur and Nagaland divisions falling within the
Region of PMG on the basis of common regional merit list, subject to
willingness of such candidates. Action has already been taken to
ascertain the willingness of such candidates and seniormost willing ST
candidates will be allotted to Mizoram Division.

(iiiy  Director Postal Services, Manipur Division has re-confirmed in is
letter No.B4/Exam/Postman/98 dated 1.9.99 that there are only four
vacancies in his division for the year 1998 for which the examination
for the promotion was held on 17.1.99. In the break-up of vacancles
and need of subsequent apportionment of all the four vacancies to
outsider quota have already been stated in sub-para (i) above.

3. In addition to the three main issues raised by the representationists as
mentioned above some of them have stated about declaration of result by Circle Office,
publication of marks etc. in their representations. Declaring result is an administrative and
procedural matter, which have been decided in accordance with convenience so as to
ensure expeditious declaration of result. These do not have any bearing on declaration of
vacancy or process of selection. The marks obtained by different candidates are not
published collectively. However, any candidate who wants to know about his own marks
can be communicated the marks on application. In fact 7 number of candidates have
already applied and supplied with the marks.

4. In view of the above the pieas and request of the representationists have been
examined by this office and have been adequately taken care of. As such thel.r
representations stand disposed of. This has been approved by the‘ChiefP.M.G.

o/ﬂ/‘*—)‘;
(m.lm DAS)

Asstt.Director (Staff)
for Chief Posimaster General.
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Director Postal Services, Manipur Division, Imphal. He is requested o
Convey the decision of Circle office to the representationists with reference
to his No.B-4/Exam/Postman/98 dated 15.11.99.

Mo Tabue Al

The Representationists concerned through DPS, Imphal.

\ ¢L1)ireW

for Chief Postmaster General.

YW o Tﬁﬂf&h 'PV,LU
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T(//, ' ‘ CENTRAL ADMINISTRATIVE TRIBUNAL
g GUWAHATI BENCH :

\% Original Application No. 87 of 2000.
g

Date of Order This the 23rd day of February, 2001.

Hon'ble Mr. Justice D.N.Chowdhury,

Vice-Chairman.
Hon'ble Mr. K.K.Sharma, Member- (A).
1. Shri T. Jilangamba Singh

- -+ 8/0 (L) 2. Kunjabihari Singh,
Resident of Sagolband Thiyam Leikai,
P.0. & P.S. Imphal, o ' '
Employed as Extra Departmental . Branch
Postmaster, SAgolband EDBO, Manipur State.

2. . Md. Tahir ali
S/0 Md. Kasim Ali,
resident of Kwakta village,
P.O. & P.S. Moirang, .
Employed as Extra Departmental Branch ’
Postmaster, Kwakta- EDBO, Manipur State.

ey

3. Shri N. Mohesh Singh
S/o0 N. Achou Singh,

Resident of Khordok Ichin village,
P.O0. & Pp.s. Moirang

Employed as Extra Departmental Mail
Carrier, Khordok Ichin EDBO, Manipur State.

! (%
-
\

--+Applicants
By Advocate Mr. B.K.Sharma.

‘~versus-
1. : Union of India,. .
2. The Chief Postmaster General,.

North Eastern Circle,
‘Shillong-793001.

3. The Director of Postal Sevices,
Manipur,
-Imphal-795001

Y

&4»: to .~ ««..Respondents

o f.,‘— s 0N Y ’ . . :
"W, - By Advocdte Mr. B.C.Pathak, Addl. C.G.s.cC. ;

\"' S ‘?“

sk

!

: cﬁ’ﬁnﬂuay J.{V.C.).

:The only controversy raised in this application

‘relates to absorption of the surplus Extra Departmental

A}

_ , ' Contd..

Aistasted

idvecall.



Agents of Manipur Division. The three applicents who are
hoa ©

surplus qualified candidate and by this appllcatlon seek

for a direction for their absorption on promotlon to the

post of Postman. These applicants approached earlier
before the Tribunal. The Tribunal in 'its order -dated
17.8.99 in O.A. No. 243/99 directed to consider the case
of the applicants. The respondents by .its order dated
15.11.99 disposed of the representation.

2. Mr. B.K.Sharma, learned Senior Counsel appearing
on behalf of the applicants mainly eméhasized on the fact
that as per the departmentél norms the surplus qualified

Extra Departmental Agents could'be accommodated in any of

) b(%‘\f,,,’ ‘L‘ .
the neighbouring roomi/ The respondents 1n its order dated

15.11.99 mentioned about the proposed action for' filling
up of the post. The relevant portion of paragraph 2 (ii)
of the order dated 15.11.99 is reproduced.below :

"(ii) As per the instructions contained in
Department of Posts Notification No. 44-31/87~
SBP-1 dated 06.07.89, the unfilled vacancies of
Postman cadre of a division may be filled up by
surplus qualified candidates of other divisions
in the Region on the basis of a common regional
merit list. In the North-Eastern Postal Circle
there are two Regions,  i.e. PMG's Region
consisting of divisions .in the States of
Manipur, Mizoram and Nagaland and CPMG's Region
consisting of divisions in the States of
Arunachal Pradesh, Meghalaya and Tripura.
However, the provision of recruiting surplus

candidates from other divisions has not been:
resorted to in this Circle earlier due to the -

perceived .difficulties llkely to be faced by th
candldates‘ of one State going and working in
another ‘State in the cadre of Postman. However,
con51éer1ng the willingness of some candidtes,
who ‘have represented for their absorption in
other divisions, it was decided to offer one

nfjlled ST vacancy of ilizoram Division to the
su’ blus qualified ST candidate of Manipur and

alnd divisions falling within the Region of
PMG on the basis of common regional merit 1list,
subject to willingness of .such candidates.
Action has already been taken to ascertain the
willingness of such candidates and seniormost
willling ST candidates will be allotted to

\/ﬂ Mizoram Division."
sJ\/

Contd...
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From the’ aforementioned paragraph it appears

-3-

that the respondents only thought of filling up of the ST
vacancy of Mizoram Division by the surplus candidates from
Manipur and Nagaland. Mr. B.C. Pathak, learned Addl.
C.G.S.C. however; submitted that against the vacancies in
the neighbouring'states surplus qualified candidates may
be accommodated subject”to availability of vacancy;whnies
and policy are made to fill up the post by manning those
posts. The respondents are to take care for appoxnting
persons from the respective area om.'administrative
exigencies. However, Rules also provides for accommodatin§
the qualified candidates - from nﬁighhguninqv states. In
these,circumstances we are of the view that‘the'"ase of
the applicants are rejuired to be considered in the light
of policy decision. The applicants are found qualified.
Therefore it is an appropriate case for the respondent

authority. to conSider their app01ntment on promotion to

of Postman in any of the DlVlSlon in the Region

theapogy
5

Y
P J:‘?o'

/%

keeping 1n%&1nd the policy, guidelines- and norms of the

department.\ - Sharma, learned Sr. Counsel for the
submitted that these applicants have given
ﬂJor appointment either in Arunachal Pradesah
or in Meghalaya. The respondents are to consider their

cases subject to availability of-posts'and administrative

excigency for posting them in these areas or ii ‘not -

anywhere keeping 1n mind its policy decision.

3. - The application is 'allowed to the extent
indicated _above. There shall, however no order as to
costs. The respondents are directed to complete the above
exercise within a period of three months from the date of

receipt of a certified copy of this order.

Sd/VICE CHAIRMAN

544{%ﬁ)3\5] '“fv — o
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IN THE CENTRAL ADMINISTRATIVE TBIBUNM, | j
GUWAHATI \BENCES? “GUWAHATI. &
—
0.4.50.246 OF 2009 f’

Sot. S.Somalini Devi -
. S b

-:-Vs_d—

Union of India and Others.

IN THE MATTER OF :e

Written statement submitted by the

Respondentse

A brief history of the case is given below
which nay be tregted as part of the written statement.

This is regarding the CAT case filed by
Smt. S.Somalini Devi vide OA Now246/2001.

Examination for promotion to postman cadre

- 1998 was held on17/1/99. Result of examination was declared
on 28/5/99.The vecancies for merit quota from ED-As in~
cludéng those unfiled Departmentan guota and seniority quota

were filled‘up>by the BeAs on Divisionewise merit of
qualified EDAs:category~wisewas if was done every year in
the past. |

After declaration of xERix result of above
exarinations,representations have been received from
candidates expressing willingness for their absorption in

other Divisions where vacancies might not have been filled

- up,as provided.in postman recruitment rules.As per notifice

ation Noely«31/37«SPB-1 dtd 6«7-89,if the ®acancies remain
unfilled by BEDAs of the recruiting Division.Such vacancies
may be filled up by EDAs of the postal Divisions falling in
the zone of regional Director. ‘

Contde.F/2
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In view of the above,one unfilled vacancy of

. ST of Mizoram Division waes filled up by surplus & qualified

ST candidate of Kohime Division.

| Being aggrieved some qualified candidates viz .
Sri T.J.Singh & Others of Menipur Division filed a case in the
Hontble CAT,Guwehati which was registered under. OA No«24:3/99.

| In parsuance of Honible CAT Guwahati Dench order &k
dtd 17/8/99 in OA No 243/99,the case was exarined in reference
to relevant records and was turned down under this office

order No=Staff/1/18+62/98(CON) dtde15.11+99.

Being aggrieved, the officials of Munipur
Diwision Viz T.J.Singh & Others agained has approached in
the an@ble CAEQGﬁwahati which was registered under OA Now-
87/2000ydecidéd on 23/2/2001 by the Hontble CAT egainst
which & writ petition wes filed in the Honiblé High Court
registered under WQP.(C) No=4091/2001.

The respondents be to submit the written

... .statement as followss«

1e - Ihat with regard to para 1 to 4.4 in C.A.

the ngspondeét(s) beg to offer no cormments.

ﬂ..z;, . That with regards .to para k.5, in the 0.4

the Respondent(s) beg to state that Furnishing the Division

of cheice in the application form doeé not confer any right |

. to the epplicant for absorbtion.The preference is considered

,only,if,it,is decided to absorb any surplus ERAs of one

Division in the region.

3. That with regards to pare- L.6 & 4.7 in O.4.

The respondent(s) beg to offer no comments.

Contd...¥/3
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[ - Thet with regards to pera - 4.9. in O.A.

the Respondent(s) beg to state that vacancies were filled

up in accordence with the provision of Rules laid down in
notification No-il.31«87.SPB.I dtd 6-7-87 (Annexure 1 above)
5, . That with regards to para = 4.10 in O.A. the
Respondentfs)beg to state that the respondent did not violate
any Rule by declaring the resulf of the Exam.vide memo _
Nb;Staff/18—3/76/RLQ/Corrvdtd 28+5.99(Anexure -~ 2)+According
to Postal Directorate letter No-25-9/78-DE atd.28//89

circle office is empowered to declafe imktxxvresult of exam B
held at carcle level. Postmen Exam is also a circle level
Examination(Annexure - 2 A).As per records results of postman

exams have baen de lared in s1m11vr manner in the past alsoO.
6o That with regards to para - L.11 in“O,A, the
Respondent(s) beg to state that merks of the postmen exem

held on 17«1-99 were comrunicated to_thdse who applied for

.the same after praying requisite fees as per deptt.Rules

7 That with regards to pera = L.12. in O;AQ the
Respondent(s) beg to offer no corments. |

8._ ~ That with regard to pura<4.13 in O;A; the
Respondent(s) beg to stat thag complied with disposing of
the representatiqn of the applicant.Regarding stopping

of the Examination scheduied on”22.8.99,the,respondent

had no schpe to take action to stop the seme because &

copy of the orger of Honsble CAT dtd 17.8.99 in 0A No~2+3/99,
received_from_thg-advmcate of the applicants in this office

on 23.8.99 i.e. after Exemination was elready held on

 22.8.99 at different state of N.E. circle(Copy of the letter

indicating the a~tu.l date of receipt is at annezure «3)

COﬂtdo; . O'P/Ll-o
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s , That with regards to para-i.iy in 0.A. the
Respondent(s) beg to state that since selection is to be
mede on merit to the extent of vacancy available comrmnity
wlse, securing high merks does not ensure onets selection
unless he comes within the required position in the merit

list.Comment in pere-8 may also be refferred to in this

regard.

10. , That with tegerds to pera~ 4.15 in OA the
Respondent(s) beg to state that teptesentation of the
applicant was disposed of on merit in accordence with Rules

(Copy is atAnnexure = L)

11 i Thet with regards to paraei.16 in OA the
Respondent(s) beg to state that the order No-Staff/1/1g«
62/98 {Con) dtd Shillong the 15.11.99 is self explanatory

(Annexure « L).

12  That with regards to pare-i.17 in OA the

Respondent(s) beg to state that the vacancies were filled

~ up as per provision of Rules.

13 | That with regards to pera-i.18 in OA the |
Respondent(s) beg to state that It has already been explained
in peras 4.10 above. No provision of Rules have been violated

in declaring the result by circle office.

y [P That with regards to perasi .49 in OA the
Respondent(s) beg to state that this aspect was taken into
consideration while result was declared.No candidate from

Deptt quota or from EDAs coming in the zone in the seniority

- quota qualified in the exam.The petitioner not belonged to

either of these two categories.As such thé result declared
did not,deprivevthe petitioner in any way.Bather it went to
the advantage of the petitioner who does not come under
these two categories asthe entire vacancies went to the
cendidates according to rerit.

Contdo .e ‘P/S
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15« That with regards to para - 4.20 in OA the
Respondent(s) beg to state that there was no undwe delay

in communicating the result. Apprehention of the applicantz
is totally uncalled for.

16+ That with regards to para = 4.21 in OA the
Respondent(s) beg to state that this has already been
explained in Para -~ 8 above.

17,  That with regards to para=y.22 in OA the

Respondent(s) beg to state that N.B. Cirfle has been
devided into two region vide postal Directorate letter
No.33-1/88-PE-I1 dtd 5-12-89 as (1) Chief Postmaster
General region consisting states of (&) Meghalaya State/
Division (b) Arunachal Pradesh Division (c¢) State of
Iripura consisting Dharmanager Division & Agartala
Division (d) Postal stores depot Silchar (2) PMG Region
comprises of (a) Nagaland Dvi/state (b) Mhniphr.ﬁwn/stateA
(e) PSD Guwahati (d) Mizoram Dwn/state {Annexure = 5), .
Both the regions functions fn one office due to some
adninistrative difficulties.All the recruitment process
therefore is done centrally by the circle office.Transfer
. of officiels of circle cadre like IFOS/ASFOS,SBCO Paetc
are done by circle office with concurrence of both the
CPMz & PM: when inter regional transfer is involved.As
regards to other officiels like PA cadre,the transfer is
done by the Divisional Heads within the Bivision.In case
of inter Divisional transfer it is done under Rule=-38
only by tha.eircie Heads. It may be mentioned here that .
not to say of postman xktkim tke Riwizfex cadre,the BCR
Gadre PAS who belong to circle cadre in general hes been
restricted within the Division as a speclal pmeasure
considering the copposition of NE circle,consists of 6 adx

different states instead of one state. Hence the postal

Contdo . 'P/6
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Directorates has mede special provision for i.E. to
rectrict the transfer of BCR officials whthin the
state although they are in circle cadre.(DTEts DO
order Nb-u/4/93*SPBg11 datd. 6.0%.95 is at(anhexuré-é)

18 That with regards to para « .23 in OA the
Bespondent(s) begto state that The respondent(s) has
already explained in Para = L410. & 4.13. It is

further stated that operation of the Judgment arder

©of 04 No-87/2000 skt decided on 2362/2001 was stayed by
the Hontble High Court on 30/6/2001 (copy of order of High
Court is at Annexure -64)

19, +That with regards to para«5.1 in 04 the
Regpondent(s) beg to state that DPS Manipur vide
letter No-B-10/P-Dr/9g dtd 2-9-98 intimated the following
vacancies (4nnexure - 9) .
Out sider - Stea & OBC-1

_ Deptt-SC-1 & UR-1 .
Thus there were four vacancies in a1l in the Division.
As the reservation cennot bs more that 50% the break up
was treated as UR=2, SC~1 &ST-1.There was no change in
the total vacancy position showing all the vacancies )
against the Depertmental Quota an in advertent miss-coli~

wning and this was taken cere of while result was processed

20, Thet with regerds to pare~ 5.2 in OA the
Respondent(s) beg to state that tespondent(s) has already
been stated in para - 4,19,

2% That with regards to pPera~§.3  in OA the
Respondent(s) beg to state that it mag already been
stated in para - 4.10.

22 That with regards to pera=5.4 In OA the
Respondent(s) beg to state thaot it has already been

stated in Para-y.19.
contd...F/7
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23 That with regards to para«5.5 in OA the
Bespondent(s) beg to state that No undue delay except
the time taken in follmwing the procedure,was there.

The marks were communicated through the Divisional Heads.

at; That with regards to para95.6}in 0.4. the
Respondent(s) beg to state th“t it has already been
Aexplained in perawi«22.

25 Thet with re;ards to para-5.7 In O. A. the
Respéndent(s) beg_to state that it bas already been
explained in paraeh .10 & @£ 4.22.

2. Thot with regards to pera~§.7 in O.4. the
Resﬁondent(s) beg iostate that this was & different cése
of recruitment of postman in Nagaland Division :rom open
merket during the yegr of 1991. Nagaland.ﬂivisi§§ inadves
rtently declared‘fotal va¢gncy as 19 & the recruitment
was processed acccrdinglf, but at the final stege
Nageland division intimated that actual vecancy was only
ly (Annexure - 8 &9).In th:.s situation perhaps circle
authority did not have any alternative but to absorB
then 1n\some other Division so as to gv01de legal
bindings. It may be admitted here thht there is no Bale
to absorb the direct recruit of one Divismon (stete) to
anotler Division (state) But it had to be done for
lepel obligation.Bat it is not the case with the
applicant.She is already in the Department and there is
a set of rules for her absorption in higher cadre.Ihis
aspect has been dissussed in para-4.g alsc. tore over,
.an\e?ample_of>past irregular action perhaps bgdnot_be
the ground for enother irreguler for which the applicent
. is claiming.

.27« That with regards to pere~5.8 in O.A. the

Respondent(s) beg to state that Existance of 4wo region

in the circle is an established fact as explained in

pera .22 {Copy of the order is at AnnexurP—S)
Contd..fVB
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28 That with regards to pare-5.% in OA ¥ the
Respondent(s) beg to state that at the time of de=
claration of the result in question, the PMi was looking
after the works of CPMi also. However, the concurrence is
to be taken in file only and not required to be mention
in the result sheet even if both of them are available
end the status of the region have been indicated in paras
5.8 2bove. '

29.. Thet with regards to pare= 5.10 in OA the
Hespondent(s) beg to state that status of the region

heve been explained in pera - 5.8 &bove.

0. . That #ith regerds to para & 5.11 in OA the
Respondent(s) beg to state thet there was no malefied
intention on the part ®f the respondent and no injustice
wes meted out to any one knowingly or unknowingly.The
request for‘absorpiion of surplus qualified EDA of
Menipur Diwision to other Divisions do not fall withi

the same region is not covered by any provision of rules

~ and therefore it cen not be conceded.Rule position is

already expleined in paraek.8.It may be further mentioned
here that intention of the depsrtment providing scope

for absorption of surplus candidate of one Dvn to other
is not to z throw this open for entire circle(Copy of
DTE letter Noel47-5/80-SPB 1 dtd 28-1-81 is at Annexure=~10)
31 That.with regards to para = 5.12 in OA the
Réspondent(s) beg to state that disposzl of representation

_.. ¥as based on Rules and facts. o
32. Thet with regerds to para « 5.13 in OA the

.Bespondént(s) beg to state that the action of tle
respondent was just and according to Rules.

33. .. That with tegards to para-6 & 7 in OA the

" Bespondent(s) beg .to xkets offer no corments."

. contdae. oo P/9



3. Thet with regards to pera - 8 in OA the
Respondent(s) beg»to state that for the reasons
expleined in above mentioned parss, the applicent

is not entitled to any relief. The respondent there-
fore,prays that the petition tha mey kindly be dismissed.

35. Ihat with regards to para « 9 in OA the

Respondent(s) beg to state that it has already

explained in para « 8.

VERIFICATION seess
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being authorised do hereby verify and
declzre that the statements made in this written
staterent are true to my knowledge;information and

believe and I have not suppressed eny material fact.

_ and I sign this verification on this th
day of December12001 at Guwahati.

(f\\jaa;{ 'h’»f)/ -DMG
Declearent.
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i . . .
Smti S. Somalini Devi
- Vrs-

Union of India and Others.

Filad by

IN THE MATITER OF :-

ALAL . Written statement submitted by the
Respondents.

A brief history of the case is given below which may be

treated as part of the written statement.

This is regarding the CAl case filed by Smti S Somalini
Devi vide OA No. 246/2001. |

Exumination for promotion o postman cadre 1998 was

held on 17-1-99. Result of examination was declared on 28-5-99. The

vavancies for merit quota and seniority quota were filled up by the

EDAs on Division-wise merit of qualified EDAs category-wise as it

~ was done every year in the past.

After declaration of result of above examination,

;\H\"%\&}

\3’)
5 C

C.G

representations have been received from candidates expressing

willingness for iheir absdrplion in other Divisions where vacancies
might not have been filled up, as provided in postman recruitment
rules. As per notification No. 44-31/37-SPB-I dated 6-7-89, if the
vacancies remain unfilled by EDAs of the recruiting Division. Such
vacancies may be filled up by EDAs of the Postal Divisions falling in

the zone of regional Director.
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bo
In view of the above. one unfilled vacancy of ST of

Mizoram Division was filled up by surplus and qualjﬁed ST candidate

of Kohima Division.

Being aggrieved some qualified vacancies viz., Shri T.J.
Singh and Others of Manipur Division filed a case in the Hon’ble

CAT, Guwahati which was registered under OA No. 243/99.

In pursuance of Hon’blc CAT Guwahati Bench order |
dated 17-8-99 1n OA No. 243/99, the case was examined in reference
to relevant records and was turned down under this office order No.

Statl/1/18-62/98(CON) dated 15-11-99.
.
Reing aggneved, the officials of Manipur Dhvision v17
T.J. Singh & Othcrs againcd has approached in the Ilon’blc CAT.
Guwahati which was registered under QA No. 87/2000, decided on
23-2-2001 by the Hon’ble CAT against which a writ petition was filed
in the Hon’ble High Court registered under W_P. (C) No 4091/2001.

The respondents be to submit the written statement as

That with regard o para-1 to 4.4 in OA the respondent(s)

1
beg to offer no comments.

2. That with regards to para-4.5 in the OA the respondent(s)
beg io siaie that furnishing the Division of choice in ihe applicalion
form does not confer any right to the applicant for absorption. The
f preference lb considered only if il is decided to absorb any surplus

. EDAs of one Division 1n the region.

X3 That with regards to para-1.5 and 4.7 1 O.A, the

respondent(s) beg to offer no comments.
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4, That wiih regard to para-4.8 of the OA. the respbndent( S)
beg to state that it i5 correct that securing 45% marks in each papers is
the qualifying marks. But it does not ensure any one to be selected as
the selection is done based on merit, As.regards absorption of surplus
candidate of one Division to another Division falling within the
region, it is not a must. The competent authority may resort to this or
may not. (Copy of the notification is at Annexure-1). Past instances of

non-absorption of surplus candidates arc therc.

5, That with regard to para-4.9 in O.A., the Respondent(s)

beg to state that vacancies were filled up in accordance with the

| provision of Rules laid down in notification No. 44-31/87-SPB-1 dated
6-7-87 (Annexure 1 ahove).

6. That with regard to para<4.10 in QA the Respondént(s)
beg to state thai the respondent did not violate any Rule by declaring
the result of the Exam vide memo No. Staff/18-3/76/Rlg/Corr dated
N 28-5-99 (Annexure-2). According W Postal Directorale letier No. 25~

9/78-DF. dated 28-4-89, circle office is empowered to declare result of
x4 held at circle level. Postman exam is also a circle lovel
Examination (Annexure-2 A). As per records, results of Postman

exams have been declared in similar manner in the past also.

i 7. " That with regards to para-4.11 in OA, the Respondent(s)
beg to state that marks of the postman exam held on 17-1-99 were
{ communicaled to lhose who applied for the same afler paying

| requisite fees as per departmental rules.

8. That with regards to para-1.12 in OA, the Respondent(s)
| beg to offer no comments. |
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9. That with regard to para-4.13 in OA, the Respondent(s) %

beg to state that they complied with the Hon’bie Tribunal’s order by
disposing of the representation of the applicant. Regarding stopping of
the Examination scheduled on 22-8-99, the respondent had no scope
to take action to stop the same because a copy of the order of Hon’ble
CAT dated 17-8-99 in OA No. 243/99. received from the advocate of
the applicants in this officc on 23-8-99 i.c., afier Examination was
already held on '.22-8-99 at ditferent state of N.E. Circle (Copy of the

Ictter indicating the actual datc of rceeipt is at Anncxurc-3).

10. That with regards to para-4.14 in OA, the Respondent(s)
beg to state that since selection is to be made on merit to the extent of
vacancy available community-wise, securing high marks does not
ensire one’s selection unless he comes within the required position in

the merit list. Comment in para-8 may also be referred to in this

regard.

111, ‘That with regards to para-4.15 in OA, the Respondent(s)

beg 1o stute that representation of the applicant was disposed of on

merit in accordance with Rules (Copy is at Annexure-4).

12. | That with regards to para-4.16 in QA, the Respondent(s)
beg lo state that the order No. Stafl/’1/18-62/98 (Con) datgd Shillong,

| the 15-11-99 is self explanatory (Annexure-4).

| 13. That with regards to para-4.17 in OA, the Respondent(s)

beg 10 stale that the vacancies were filled up as per provision of Rules.

| 14. Thai wiih regards 1o para~4.18 in OA, the Respondeni(s)

beg to state that it has already been explained in para-1.10 above. No

provision of Rules have been violated in declaring the result by circle

| office.



18. That with regards to para—4.19 in OA, the Respondent(s)
beg to state that this aspect was taken into consideration while result
was declared. No candidate from Departmental quota or from EDAs
coming in the zone in the seniority quota qualified in the exam. The
petitioner not belonged to either of these two categories. As such the
result declared did not deprive the petitioner in any way. Rather it
went to the advantage of the petitioner who docs not come undcr these
two categories as the entire vacancies went to ‘the candidates

according to merit.

16. That with regards to para-4.20 in OA, the Respondent(s)
beg to state that there was no undue delay in communicating the

result. Apprehension of the applicants is totally uncalled for.

17. That with rcgards to para~<4.21 in OA, the Respondcent(s)
beg to state that this has already been explained in para-8 above.

18. That with regards to para-4 22 in OA, the Respondent(s)
beg o state that N.E. Cicle has been divided mio two region ,vidc
Postal Directorate letter No. 33-1/86-PE-Il dated 5-12-89 as (1) Chief
Postmaster General region consisting states of (a) Meghalaya Stato/
Division (b) Arunachal Pradesh Division (c) State. of Tripura

consisting Dharmanagar Division and Agarlala Division (d) Poslal

Stores Depot Silchar (2) PMG Region comprises of (a) Nagaland

| Division/State (b) Manipur Diyisiqﬁ}’state (©) PSD Guwahati (d)

Mizoram Division/State (Annexure-5). Both the regions functions in
one office due to some adminisirative difficulties. All the recruitmeni
process therefore is done centrally by the circle office. Transfer of
officials of circle cadre like IPOs/ASPOs, SBCO posts are done by
circle office with concurrence of both the CPMG and PMG when inter
regionai transfer is ihvolved. As regards to other officials like PA
cadre, the transfer is done by the Divisional Heads within the

Division. In case of inter Divisional transfer it is done under Ruie-38
| p

\'9



only by the Circle Heads. It may be mentioned here that not to say of
postman cadre, the BCR cadre PAs who belong to circle cadre in
general has been restricted within the Division as a special measure
considering‘ the composition of N.E. Circle, consists of 6 different
states instead of one state. Hence the Postal Directorate has made
special provision for N.E. to restrict the transfer of BCR officials
within the statc although thoy arc in circle cadre. (Dte’s DO order No.
4/4/93-SPB-1l dated 6-01-95 1s at Annexure-6).

19. That with regards to para-4.23 in OA, the Respondent(s)
beg to state that the respondent(s) has already explained in para-4.10
and 4.13. It is turther stated that operation of the judgement order of
OA No. 87/2000 decided on 23-2-2001 was stayed by the 1lon’ble
High Court on 30-6-2001 (copy of order of High Court is at

Anncxurc-6).

20. " That with regards to para-5.1 in OA, the Respondent(s)
beg to state that DPS Manipur vide letter No. B-10/PA-Dr/96 dated 2-

9-98 intimaied the following vacancies (Annexure-7).

Outsider - ST—I & OBC-1
Departmental —~ SC=1 & UR=1.

‘Thus there were four vacancies in all in the Division. As the

reservation cannot be more that 50%, the break-up was treated as
UR=2, SC=1 & ST=1. There was no change in the total vacancy
position showing all the vacancies against the Departmental Quota as
inadvertent miss-columning and this was taken care of while result

was processed.

21. _ That with regards to para-5.2 in OA, the Respondent(s)
beg to state that respondent(s) has already been stated in para-1.19.



22. That with regards to para-5.3 in OA, the Respondent(s)
beg to state that it has already been stated in para-4.10.

23. That with regards to para-5.4 in OA, the Respondent(s)
beg to state that it has already been stated in para-4.19.

24, That with regards to para-5.5 in OA, the Respondent(s)
beg to state that no undue délay except the time taken in following the
procedure, was there. The marks werc communicated through the
Divisional Heads. |

25. That with regards to para-3.6 in OA, the Respondent(s)
beg to state that it has already been explained in para-4.22,

26. That with rcgards to para-5.7 in OA, thc Respondent(s)
beg to state that this was a different case of recruitment of postman in
Nagaland Division from open market during the year of 1991.
Nagaland Division inadvertently declared total vacancy as 15 and the
recruitment was processed  accordingly, but al the final stage,
Nagaland Dhivision intimated that actual vacancy was only 4
(Annexure-8 & 9). In this situation perhaps circle authonty did not
have any alternative but to absorb them in some other Division so as
o avoid legal bindings. It may be admiiied here thai there is no rule io
absorb the direct recruit of one Division (State) to another Division
(State). But it had to be done for legal obligation. But it is not the case
with the applicant. She is already in the Department and there is a set

of rules for her absorpﬁon in higher cadre. This aspect has been

~ discussed in paia—4.8 also. Moreover, an example of past irregular

action perhaps cannol be the ground for another irregular for which

the applicant is claiming.



- 27. That with regards to para-5.8 in OA, the Respondent(s)

beg to state that existence of two region in the circie is an established

fact as explained in para-4.22 (copy of the order is at Annexure-5). -

28. ‘That with regards to para-5.9 in OA, the Respondent(s)

beg to state that at the time of declaration of the resuit in question, the

PMG was looking after thé works of CPMG also. However, the

concurrence is to be taken in file only and not required to be mention

in the result sheet cven if both of them arc availabl_c and the status of -

the region have been indicated in para-3.8 above.

29. That with regards to para-5.10 in OA, the Respondent(s)

beg to state that status of the region have been explained in para-5.8
~ahave. | '
30. ‘That with regards to para-S.lvl in QA the Respondént(s)

beg to state that there was no malafied intention on the part of the
respondent and no injustice was meted out to any one knowingly or

unknowingly. The request for absorption of surplus qualificd EDA of

Man_ipur Division to other Division do not fall within the same region

iy not covered by any provision of rules and therefore 1t can not be
conceded. Rule position is already explained in para-4.8. It may be

further mentioned here (hat intention of the department providing

scope for absorption of surplus candidate of one Division to other is -

not to throw this open for entire circle (éopy of DTE letter No. 47-5/
80-SPB I dated 28-1-81 is at Annexure-10). |

31. That with regards to para-5.12 in OA, the Respondent(s)
beg (o slate that disposal of r,epresenlalion was based on Ruiés and

facts.

Y
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32. - That with regards to para-5.13 in OA, the Respondent(s)
beg to state that me action of responaent was just and according 10
L\ulea |
33 * That with regards to para—é & 7 in OA, the Respondent(s)

" beg to otfer no comments.

34. That with regards to para-8 in OA, the Respondent(s) beg

to statc that for the rcasons cxplained above mentioncd paras, the

applicant s not entitled to any relief. T'he respondent therefore, prays

that the petition may kindly be dismissed.

.35. That with regards to para-9 in OA, the Respondent(s) beg

to state that it has already explained in para-R.

VERIFICATION........

[ Shn /} YOlix ey DA 3 being

authonised do ucwby verfy | dlld declure that the stalements made in

this written statement are true to my knowledge, information and

belief and I have not suppressed any malerial fact.

And-I sign this verification on ._% 15 . the day [“#-.%
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